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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH 

At HYDERABAD. 

O.A.No.826/91. 	 Date of Judgement 

D.Keshava Rao 
jitendranath Acharya 	.. Applicants 

Vs. 

1, Union of India, 
Rep, by its 
it. Secretary, 
Dept.of Space, 
Indian Space Research Orgn., 
Anthariksha Bhavan, 
New BEL Road, 
Bangalore-560094. 

2. the Head 
Personnel & Genl. Admn. Divu., 
SCP, SHAft Centre, 
Sriharikota- 524124, 
Nellore Pt. A,?. 	,. Respondents 

Counsel for the Applicants :: Shri Vada Rajagopal Reddy 

Counsel for the Respondents:: Shri N.Bhaskara Rao, Addl. CGSC 

CORAN: 

Hon'ble Shri R.Balasubramanian : Member(A) 

Hon'ble Shri C.J.ROy : Member(J) 

I Judgement as per Hon'ble Shri R.Salasubramanian, Mernber(A) I 

This application has been filed by Shri D.Keshava Rao & 

another under section 19 of the Administrative Tribunals Act, 

1985 against the Union of India, Rep, by its it. Secretary, 

Dept.of Space, Indian Space Research Organisation, Anthariksha 

Bhavan, New BEL Road, Bangalore-560094 & another. 

2. 	the Applicant No.1 joined the respondent organisation as 

Office Clerk-A (OCA for short) on 18.5.79. He was later 

promoted as Office Clerk-B (OCB for short) but was placed only 

in the scale of pay of Rs.330-560. the Applicant No.2 joined 

the respondent organisation as OCA on 24.11.78. He was later 

promoted as OCB. In between, the period prior to regular 

promotion was marked by certain adhoc arrangements. Both 

the applicants asked for the scale of pay of Rs380-640, 

-. 	 • 
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They had made representations to the respondents and not getting 

a favourable reply they have approached this Tribunal with this 

O.A. 

3. The respondents have filed a counter affidavit and oppose 

the application. A preliminary objection has been taken that 

the applicants are now working in Balasore Rocket Launching 

Station which is in Orissa State. The applicants, therefore, 

do not come under the jurisdiction of this Bench of the 

Tribunal. 

4.,. We have examined the case. According to Rule 6 of the 

Central Administrative Tribunal (Procedure) Rules, 1987 an 

application can be filed with the Bench within whose juris-

diction: 

the applicant is posted at the relevant time, or 

the cause of action, wholly or in part has arisen. 

The impugned memorandum dt. 20.1.87 was issued by the 

1st respondent who is at Bangalore. As such, the applicants 

cannot file this application at the Hyderabad Bench, We, 

therefore, dismiss the application on this technical ground 

that this is not within the jurisdiction of the Hyderabad Bench. 

The applicantsare, however, at liberty to move the appropriaI 

Bench in this matter. There is no order as to costs. 

-S 

R.Balasubramanian 
Member (A) 
	

Member(J). 

3_ 

Ap y Registr j~r/ 

1, The Joint Secretary, Dept. of Space, UnIon of India, 
Indian Space Research Orgn., Anthariksha ghavan, 

New BEL Road, Bangalore-094, 	 .- 

VThe Head, Personnel & General Administration Division, 
SCF, SI-IA R Centre, Sriharikota_524124, Nellore Dist.A,p. 

One copy to Mr. Vada Rajagopal Reddy, advocate, 
No.1, Law Chambers, High (burt of A.P.Hyd.Fp  

One copy to Mr.Narain EhasJcar Rao, Addi. CGSC.CAT.Hyd. 
One spare copy, 

pvm 

~49X_~~Ikv 0 

Dated: I ccJuly 1992. 

To  

7- 
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CHECEED BY 	APPROVED BY 

£M THE CEiJTRAL ADMINI5TpTv TRl 
BIJNAL : HYDEPJAD BENCH. 

THE :10j: 3IE ?r.. 

AND 

THE RON' BLE IIR.R.BASU3p4 IJ  

THE HONJ3LE I'iR.T.C44N5?JSEJCJ,R REDThI 

THE H01VBLE 

Dated: Ic: 
2_1992N__' 

OWE-R-.VJtJLGMENT 

b. 5;lCtkrYh .&-Nö 

0. A. No. 

pvrn. 

Admn.jtted and interim directions 
is 

a11\weo 

D1SP?sed of with directions 

Dismissed 

as withdrawn 

Jin/ssea f or &fault 9 N•A .rdere/Rejected 

No order as to coSts. 

L
dminiStr 
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